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LAND CEILING 

377. SHRI P. N. SOLANKI: Will the 
Minister of FOOD AND AGRICULTURE 
be pleased to state : 

(a) whether the Land Reforms Commis-
sion has criticised the Land, Ceiling and 
suggested removal of the same; 

(b) whether Government have accepted 
this suggestion; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAIUB 
SHlNDE): (a) The principle that there 
shonld be an absolute limit to the extent 
of land which an individual may hold has 
been supported by the committees, panels 
and commissions on land reforms set up 
by the Government of India and State 
Governments. 

(b) and (e). Do not arise. 
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CoNTllACT LABoUll IN P1.AN1:.I.~S ,,': 

379.,SHRIMATI JYOTSNA CHANDA: 
WiIl'the Minister of LABOUR AND RE-
HABILITATION 'be' pleased to state : 

(a) whether it is a fact that the meeting 
of the Industrial Committee on Planta-
tions held in August, 1967 in Madras ha.. 
decided that the system of contract labou r 
in plantations' should be abolished: 

(b) if so, when it will be implemented; 

(c) whether Government propose to 
amend the Plantation Labour Act, so as to 
raise the wage limit coverage from Rs. 
300/- to Rs. 500/-; and 

(d) whether Government propose to 
supply foodgrains to workers in coal mines 
and plantations under statutory ration-
ing? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI HATHI) : 
(a) The decision of the Industrial Com-
mittee was that contract labour should Dot 
be employed for regular work on plant •. 
tioftS; 




